I THE CENTRAL ADMINISTRATIVE TRIBWMAL, JiIPUR BENUCH, JATIPUR,
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Date 2f Order 3¢ 22.5.95.

CP 63 /94
(Ga 140/92

Lazman Singh Yadav s/o Shri Haridev Singh Yadav, aged

about 3% years, resident of TED Zolony, Bharatpur,

s+e PETITIONER.

* Versus

1. Shri 5.3. Mathur, General Manajgsr, Western
Railway, <Churchgste, Bombay.

2. Shri M. Sirrajuddin, Div isional Railway
Manager, Kotae.

3. Chri Sznjeev Bhardwaj, Senior Divisional
Electrical Enjyineer, TED, Western Railway,
Kota.

—

e oo RESPUIDEIMS /2ONTEMIERS .

HOT'BLE Mr. GOPAL FRISHNA, VICE CHAIRMAN .
HOM'2LE Mr. OJP. SHARMA, MEMBER (A).

For the Petitioner see SHARI VIRENDRL LCDHA W

For the Respondente eeeo SHREI MAMISH BHAMDARI.

OCRDER

(PER. HON'BLE MR. GOPAL KRIZHIIA, VICE CHAIRMAN)

Petitioner Lawman Singh Yadav has filed this
Ct»rrl:empt Petition sagainst the respondents ‘u/s 17 of the
Administrative Tribunals Ack, 1927. stating therein
that gince the respondents have not implemented the
judgement of th: Tribunzl in A 140/92 dzted 18.11.93,

they ought to be punished f£or committing contempt.

2. The directiosnz issued by the Tribanal in the

QKWW N aforesaid wer= that the appliczant /petitioner is
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entitled to seniority in the Kots Division on the b=sis
of his datz of appointment and the respondents shall
take necessary action in this regarl within a perizd of
four months from the date of receipt of a copy of the
order. It was also clarified tha@ in the circumstances
of the case, the promotioms already granted to smployees
to the graje of Electrical Fitter Grade-II (secal=
Rs.1200-1800) shall not be disturbed. 1In the reply
£fil2d on behalf of the respondentz it has bzen categori-
cally stated that the applicant/petitioner has been-
promotzd to the post of Electrical Pitter Gr.II and he
has been assigned seniority in the said hicher post on

he bazis of passing of the trade test relevant t» that

rr

post . 1In the circumstanczs, regardless of wvhether
2orrect szniosrity has been 235s5igned to the petiticner
to the post of Electricéi Fipter Gr .11, the senicrity
in the lower post has now no relevznce t> the case of
the petitionsr because the petitioner holds a higher
post of Elzctrical Fitter Gr.II on the basis of
correctly assigned seniosrity in the hidher post.

These fackts are not disputed now.

3. In the cicrcuamstanczs, noe c3zse of contempt is
made out against the respondents/contzmners. This

contempt Petition 1s, therefors, dismissed. ot ices

)

issnued are hereby Adi=chargad.

. Caoyre
( o.P. /JH‘%)L ) ( GOPAL R-IZHNA )
MEMBER (&) VICE CHAIRMAN




